265 Written Answers

THE: DEPUTY. MENISTER IN
THE, MINISTRY OF RAILWAYS
AND IN' THE DEPARTMENI|
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) (a) and
(b).: In, terms of the scheme for
Joint Cnnsulzatwe Machinery for
Central Government employees, as
also the policy of labour relations
being followed on the Railways, only
recognised organizations are per-
mitted - to have dialogue with the
Government on staff matters, and
therefore, the question of having
any dialogue with the unrecognised
Karmachari Sangh does not arise.

(¢) and (d). 1n accorndace with
Goverament’s policy,, staff grievances
received from any source get due
consideration and action, as consi-
dered necessary, on merits, is taken.
The letters received from the Karam-
chari Sangh are also attended to
within the frame’ work f. this
policy.

Than-Chatila M. G. Line

2800. SHRI DIGVHAY. SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) is it true that the Than-
Chatila meter gauge . railway has
stopped functioning;.

(b). whether there, are  any, other
meter gauge connections wh ch has
stopped furictiening; and

(c)- if Chatila is the only sector
then why this discrimination?

THE DEPUTY MINISTER IN
THE MINISTRY OR RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY. ' AFFAIRS
(SHRI MALLIKARJUN) : (a) Yes,
Than-Chan!a M.G. "braneh:line is

net-fupctioning.
(b) Yes.

(¢) Does not arise.
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SHRI . JYOTIRMOY BOSL, (Dia-
mond Harbour): Sir, on a point
of order.

MR. SPEAKER : What is your
point of order ?

SHRI JYOTIRMOY BOSU: I
want to make a submission. Cement
distribution is in the hands of the
Ceptral Government.

MR. SPEAKER : What has it
to do with the Calling Attention ?

SHRI JYOTIRMOY BOSU : I

want to ma}cc a submission. I will
take two minutes. I want to make
an observation. Then I will sit

down. Cement is a controlled item.

_ MR. SPEAKER : T1hat is not an
item before me mm this House.

SHRI. JYOTIRMOY BOSU : 1
have given notice of an adjournment
motion.

MR, SPEAKER :

it.

I did not allow

SHRI JYOTIRMOY BOSU : I
am pot referring to Antulay business.
Iam, rcfe(nng to some serious busi-
ness...

MR. SPEAKER : No name; not
allowed.
SHRI JYOTIRMOY BOSU :

There is a blatant violation of the

Celmnt Conttol Act........

MR. SPEAKER : W
ducusscd = e have already

SHRI JYOTIRMOY BOSU: . d
there is a blatant violidon of T;u
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Molasses Act. The sugarcane gro-
wers are statutorily entitled to it but
there is a cut of Rs. 2.50 per tonne...

MR. SPEAKER : Not allowed.

SHRI JYOTIRMOY BOSU : You
try to understand it.

MR. SPEAKER : 1 understand
it; you also try to understand it.

SHRI JYOTIRMOY BOSU : You
want someone to go to courts of
law ?

MR. SPEAKER : Courts are there
to go.

SHRI JYOTIRMOY BOSU ; You
are encouraging litigation. Kindly
try to understand it.

MR.SPEAKER: In my life I
have tried to reconcile opposing
points.

SHRIJOYTIRMOY BOSU : There
is the Prevention of Corruption Act.
There are Acts which regulate the
distribution of cement,

MR. SPEAKER :
the House.

Itis not before
I am not allowing it.

SHRI JYOTIRMOY BOSU : [
have given an adjournment motion.

MR. SPEAKER : Not allowed.

SHRI JYOTIRMOY BOSU : It
is a very serious matter.

it wTow aTe (fgEi) ¢ sreaw
wgRa, & wraaT earA fewET Angar
ifaugnamz ¥ s F@ E ax
TAYRIT qTT T@AT & | WIIHT SHET
W wTw @UT 971 q FAF! T fF
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T AFA ¢ |

weaw wgveq oy feasaw g
2 7gt | We have discussed that
problem.

st AW ATTHY ;. WTIHRT  SHIGA
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W § @ud Ag 2, Iawr faw fr
qFA AT AT | AT A qFo Eo
gro 7t ¢, afFT md gz 4,000
w97 &1 fas Xsr w37 § 1w AwoTw
T ¥ fqaa €, afFT €% g7 qan
AR
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weqw Wgrew . #9  #wOFr qq
s A g wiT g% faa w7 Afsg
g7 gaw faga 0 (sgmum)

MR. SPEAKER : We have dis-

cussed this problem last time. You
give it to me. 1 will write to them,

Wt HITo  UFo  TrAW (ﬁ?l)
Fsqer WERg, fage 14 sga &
gragFy efegn § Tro HrATFT @
sfgar @11 7€ 1 A gATR anrdy o

MR. SPEAKER : Not allowed.
e (Innterruptions)

ALTA WEWET W UFNIH T
#1 fam w7 Aifgo 1 w9 & vendg
FHET 4T g% 8, I &1 AT Ffew

(smaur)
aeAe WERA . ORAITH  ®HE) &I
Sfqm g0 (zmaua)

MR. SPEAKER :
allowed.

Nothing is

It TRTAAT et (92A1) ¢ weae
wz12m, g% 937, fagiz v

MR. SPEAKER : Where is your
point of order ?

«ff qaraare mest ¢ § oadr 1@

g, w19 g7 a1 #ifaw |
sweaw wgrag - fHw a9 gg ?

St TATEAIR Mt # gEE &
FIT H FgAT AMFATE - (s@EAWTA)
vF &2 d1 gaar =fge - (Eam)
IT 937, fagR W uaeam qife
wigi ¥ a2 AT ¥ gH A feafa
fasfaa @ W ¢

youm AERE : IS (AU qoE
Aifew &4 wifzo

st waraare et ;- Alfea fear
gl :

AW WEET : gH A IW W
fermga faar 2, 21% U9 wa feevua

guT €

+ft TRIAATE miEEt © 39 9T AES
g R |

MR. SPEAKER : I have allowed
. -

S TEFATT DY g TS AGH -
qa19 . g4 F dara 97 f&dr 7 fadn
= H 3gA gidl =ifgm :

SHRI RATAN SINH RAJDA
‘Bombay South): Sir, you should
protect the interests of the Hon.
Members. Not only the telephones
are not working but exaggeraged
bills are being sent. I have received
a bill for Rs. 3000 for the year 1977.

MR. SPEAKLER : Thatis what I
have told. We should look into it.

SHRI RATANSINH RAJDA :
Sir, in 1977 they have deducted from
my bill. But now they are demand-
ing trom 1977.  Mr. Stephen must
be called here. (Interruptions). It is
something terrible.

MR. SPEAKER : You giveit to
me in writing.  We will look into it.

SHRI HARIKESH BAHADUR
(Gorakhpur) : Sir, I would like to
draw your attention to a matter
which is directly related to the
Central Government because the
Central Government agency is in-
volved in that. There was a mass
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rape of women by the Central forces
in Shivpuri district of Madhya
Pradesh.

MR. SPEAKER : No, not
allowed. I have not allowed it.
(Interruptions)
MR. SPEAKER : This is a
question of State Government.

SHRI HARIKESH BAHADUR:
No, Sir. The Central Government
forces are involved. BSF is involved,
1t is a serious matter.

DR. SUBRAMANIAM SWAMY
({Bombay North-East) ; - Sir, I am
raising this under Rule 197(2). I am
aware of the extreme distress of the
farmers of Tanjavur who are pro-
ducing onions and the decision of
the NAFED not to buy onions from

MR. SPEAKER : Have you given
any motion?

DR. SUBRAMANIAM SWAMY:
Yes, I have.

MR. SPEAKER : [ will consi-
der it.

DR. SUBRAMANIAM SWAMY:
And also about the Indian diplo-
mat who has been refused accredi-
tation in the United States. We
should discuss that also.

MR. SPEAKER : Itis all right.
1 will consider it.

SHRI K.P. UNNIKRISNAN ;
(Badagara) : [ am on a point of order
under Rules 379 and 380. I find from
the record of proceedings of yester-
day  that you have removed, you
have thought it fit in your wisdom
to remove sentences wholesale from
the record of proceedings. (Interrup-
tions). Please listen to me, and then
you can,...

MR. SPEAKER : You: just point
out to me in writing. I will look
into it.

SHRI K. P. UNNIKRISHNAN :
What I want to point out is that it
is very important for the House to
constder. This power which you
have under Rule 380 has only been
used in respect of certain words
which are unparliamentary or unjus-
tiied according to you and accor-
dipg to the precedents. That alone
can be expunged and not wholesale,
every sentence that I spoke.

MR. SPEAKER : You let me
know, I will look into it.

SHRI K. P. UNNIKRISHNAN :
You will be violating Rule 379....

MR. SPEAKER : You just let me
know.

SHRI K. P, UNNIKRISHNAN :
[ have to. Only words are removed
under this rule. You cannot have
new rules in this House.
(Interruptions)

MR. SPEAKER : Nothing is
cxpunged except unparliamentary
words. I must clarify once for all...

(Interruptions).

MR. SPEARER : 1 must explain
once for all in the House that what-
ever are unparlfamentary words or
what is said without the permission
of the Chair will not go onrecord.

(Interruptions).

SHRI JYOTIRMOY BOSU
This should apply to them also.

MR. SPEAKER : It is irrespective
of this'side or that side. It isirrepec-
tive, of amy. For me -it is whole
House. That is what I am trying to
do and T'have not gone expunge any
word except when it is- upparhamen-
tary or derogatory.
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SHRI K. P, UNNIKRISHNAN :
Only those words. Sentences must
remain...

MR. SPEAKER : Yes, those

words.

SHRI K. P. UNNIKRISHNAN :
to make the record intelligible.

MR. SPEAKER : What I am try-
ing to explain is if anything has gone
wrong some where I will look into it.

SHRI SOMNATHCHATTERIJEE
(Jadavpur) : We have given adjourn-
ment motion and also Call Atten-
tion notices on very important
matter.

MR. SPEAKER : No Call Atten-
tion. Let it come to me. I will look
into it.

Mr. Somnath, you are a Chairman.
You know how we have to decide
Call Attention. You come to me and
explain it to me. You are welcome
any time.

st vww g fag (fedemang) ¢
A HEI2q, 98 Wl W& H @I
wrd ¢ g2 . va, U g1a7 femrifes
qifegn’ —zg a7 #7 ¥1d 9T w&Gqa
f‘a.q.l. %-...

MR. SPEAKER : I have disallow-
ed that. Not allowed.

We will discuss in Foreign Affairs.

(Interruprions)

SHRI K.A. RAJAN (Trichur)
I have given notice of Adjournment
Motion.

MR. SPEAKER : No Adjourn-
ment Motion.

SHR1 GEORGE FERN{%ND.BS
(Muzaffarpur) : Drought situation

in the country is alarming. You said
that this has been discussed.

MR. SPEAKER : We will doit
again.

SHRI GEORGE FERNANDES :
My submission is the situation all
over the country is getting comp-
letely....

MR. SPEAKER : T am also in-
terested in discussion on drought. I
am with the House. If we find time...

SHRI GEORGE FERNANDES :
We will have to find time. Not at
4 O’ Clock in the evening when the
House is almost empty and dis-
cussion is going on.

MR. SPEAKER : The Members
should be responsible to be present
here.

SHRI GEORGE FERNANDES :
I may submit that the drought
situation is now assuming alarming
proportion, We have the worst
famine now. Therefore, you must
fix adequate time so that there is
seriousness in this question,
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